
Central Administrative Tribunal
Pr i nc i pa I Bench

&

4  0.A. No. 2517 of 1997

New Delhi , dated this the 10th October, 2000

Hon'ble Mr. S.R. Adige, Vice Chairman (A)
Hon'ble Dr. A. Vedaval i i , Member (J)

Mrs. Alka Grover,

W/o Shri Ani l Grover,
R/o 1-305, DDA Flats, Naraina Vihar,
New De I h i -1 1,0028 . - • App I i cant
(Ms. Geetanjai i Goe1 proxy
counsel for Shri V.K. Rao)

Versus

Union of India through
1. The Secretary,

Ministry of Tourism,
New De1h i .

2. Regional Director,
Govt. of India Tourist Office,

88. Janpath,
New DeIhi-1IOO0I. ^ ... Respondents

C  j^, p: wciA,. ^
ORDER (Oral) '

Mr. S.R. Adige. VC (A)

Ms. Goei prays for permission to withdraw

the O.A. with l iberty to fi le a fresh O.A., if any

grievance survives after the disposal of the criminal

case which is under v;ay against appl icant. Granting

^  I iberty as prayed for the O.A. is dismissed as

w i thdrawn.

o'tt-Q i

(S.R. Adige/(Dr. A. Vedava i I i)
Member (J) Vice Chairman (A)

/GK/


